IN THE CENIRAL ADMINISTIATIVE TRIRUNAL,

Jajpur Bench, Jaipur
* % %

Date af order:7-3-19%6
RA Mo, 31/95 (0A Mo, 5/91)

Majan Sepal Dangiyech .. Petitiener
Versus
Unien of Indid apd others .+ Fespondents
Non® prasent for the Petitiener
Mr. Manish Bhardari, Countel fer the Resporlents
CORAM 2
HON' BLE MR, GOFAL KRIGHIA, VICE-CHA IRMAN

HON' BLE MR,0.P.SHARMA, ADMINISTRATIVE MEMBER

1

ORDER

PER HON' BLE MFR.GOPAL IR ISHNA, VICE CHAIRMAN

This iS @ Review Petitien under Rule 17 of
the Centr2l Administrative Tribunals (Procedure)
Rules, 1227, chdllenging the decision in OA Mo,

5/91 A2ted 5-10-1994,

2. None is present fer the Petitioner. We h3ve heard
Shri Manish Bhandafi, ledarned counsel for the
respordents and hlve cirefully gone through the

recerd,

3. The grounds for review as stated in this petitien
do not 311l within the 3copa of order XLVII Rule 1
of the Code of Civil Procedure, We Ao net find @nything

" wrong with the impugred decicicn, There are no

Fh

grenrmds justifying 8 review of the same, This Review

Betition iS,therefora, dismissed.

g A | - Ciaet
(O.P.Shﬁk‘J) (Gopal Krishn2)
Adnminictrative Member Vice-Chairman



